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| Rargen Gyet M. RL G Relih = - —
Advooates for ‘c.ne Appllcant 9&‘7‘ -

advocates of the Respondents- T T T e ———
N d_~~w*“““drﬁer SE the Trl&uf-\ﬁz_'___’,_,g
- tos e ehe WegsbAYl PR Lk oo e - - T T \
B § o
JW f P&»B\‘Rv;\‘%l7 2.2005 g% Present: gzgi2121832;b2rK Gupta;
N W L"“‘} ‘Qﬂ'h < % %. Hon'ble Shri‘ K.V Prahlad'an;
?Mrm #ﬂ\ 7%‘5“2 M?/'w'f‘ % Il&dmln.lst.ra-,t‘jlve‘ Member..
G T MPW"WM( \ | Wilful disobedience of the
o e G gAoH enwﬂ(g i directions ‘issued. by ..this
"t ,:Zuo Kemat O et % Tribunal on 23.7.2004 in  0.A.
hc_w\/(bﬁﬂ— (:WW‘} 'dAp&f'\ , { No.23 of 2003 directingv the
a0l f&g,‘a ’77_ % respondent No.4 to refer the
W ' { mMatter to a  responsible
o4 NU 13/03 i "} committeer and consider the
ool /C)fﬂ’*’“ H—W/“% % applicants' claim, is allegéd in
! the present C.P.
W /’f\ MM X % It is contended that - the
é \5.4:0{ ! % co'ncerned authority issued
4;.;&«1\ &jr"“" Q)i % notice dated nil requiring the
% 1 applicants to appear before such
] responsible committee on
1 %27.1.2005, though the said
3 | Y notices were ~despatched by
\ ! Registered Post only on
) \ Q_z}zg.l.zoos. It is, therefore,

PR
' o
P
! N

! .
m—ﬁm-;o.'a‘
»

. o
R
i o



‘)//( ?,(0 S/‘
—

%’7'%”7; Pl

/—, M/z’/ﬂ‘:

3

C.P.No.7/2005 (0.A.N0.23/2003)

17.2.2005
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‘oommlttee_ as directed by
_ aforesaid order dated 23.7. 2004 We;.

0/

contended that since the. notlces were‘.

despatched later on the appllcants::

had no opportunlty to appear before-

P
K}

i

the said responsible committee. It rs B

not the case of the applicants that
they made.anylrepresentation before

the concernéd authority and desired

before the responsible committee.;”f

Such belng the case it will be open
to the appllcants to approach K the
respondents so that thelr cases could
be cqn51dered by the respéhsnble
! the
are sat1sf1ed that as on date* there
is no w1lful d1sobed1ence on the part

of the respondents and the present

to-gtdnt them a fresh date of hearing .’

-t

C.P. is not malntalnable in thatx'

fashion. We are confident that the

respondents ~ will"  cofisider “the
applicants' request objectively, and
dispassionately.-. '.'”.’v~k. .
The Contempt .Petition is

accordlngly dlsmlssed.
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DISTRIOT: JORHAT ‘?%i-« ¢
AN THE CENTRAL BDMINISTRATIVE ?azgumAzLL

GUMAHAT I BEMOH: ZLAHATE

( An spplication under Sec. 12 of the Contempt of Qourts
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Nidasards

I oread with Sec. 17 of the Administrative Tribu-

~

nals Aoh, 1989 due to commission of civii contampb
A

Lods ¢

ey
S

the Respondanit} <“;§
“ CONTEMPT PETITION NO. oF 2005
IN GRICINAL APPLICATION N3. RI/G3
IN THE MATTER OF:
fn order dbd. 23.7.04 passed Dy  the
Lentral fdwministrative Tripunal,
Buwmahat Rench, Suwahati in driginal
fpplication No. 2372003,
{(Banaxura —- 1 Pg. }
~ &~
M _THE MATTER OF
Pebitioners: i« Bri Nirmal {h. Baruah, .
) ' 840 Sri Rassswar Baruah,

Ria Wili. SBuwbargaon,

P.3. Tekelagaon,

avn

: Risk. Jorhat, Assam.

2. Sri Madhu Keo Bora,

Sfa Late Banssh 85?&,
R Will. Asmsaibarigaon,

P.O. Dhowtang,

Dist. Jorhat, Assam.
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Srt Jibpon Boras,

S/0 8ri Giridhar Bora,

Rio Vill & P.G. Phosual,
Dist. Jarhat, Bssam.

Sri Padum SHandigua,

Sfo Late Tapurawm Handigue,
Reio Will.d PO, Alengmara,

€. Jarhat, Assam.

v
o
u

ri famdeswar Bora,

in

Sfa Sonbti Bara,

Wiil. Subergaocn,

P.E. Takelagaon,

Dist. Jorhat, Assam.

Sri Jayram Kalita,

Efa Late Dewaram ¥alibta, |
Ry Wiltl. ﬁagaaﬁ,?.@.garakhaé Dol

Digst. Jorhat, Sssam.

ri Ramen Sarma,

1]

/o Dabeswar Sarwma,
P.E. Alengmora,
Gist. Jorhat, fAssam.

Eri Anjan Dutta,

i

o Bri Cheniram thatta,
Rso Vill. Rangdoi Jugariagaon,
P.O. Randol Chariali,

Diwt. Jorhat, Hssam.

ffontd. PRS-
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ri Prasanta Bogoi,

j13]

S Maren Bogai,
Will. Mo.i Chowni Saon,
P.O. Barbheta,
Dist. Jorhak, Assam.
Sri Babul Borsa,
¢ Robin Bora,
Will. Charaibéh; Duliagann,
P.G. Chafaiﬁahi,

Dist. Jorhat, Assam.

£.0. Rangajan,

Dist. Jforhat, Sssam.

S84 Sri Thagiram Bora,
Witi. Nool Sonarigact,
Py, Slongmaca,

Diskt. Jorhab, Assam.

3. Ari Haren Bora,

5S¢ Debsdswar Bora,
Will. Dhowni Baon,
P.G. Barbheta,

Dist. fortaly, Sssan.

Cantd..Pdi-
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Sri Khagen Sogol,
SYE Lt..Padma Gogoi,
Witl. ﬁhcwni HBaor,
£.0, Barbheta,

Pisk. Jorhat, Hssam.

iS. Sri Hashaswar Bara,

Ssfo Momikram Bora,

Will., Hatigara HMowsalia gaon,

Dist. Jorhat, QAssam.
Sri Mohan Bara,

Sém Sarukan Bora,
Will. ¥harkhowa Baon,

.

PL.G. Showmkial,

Diat. Jorhat, Sssam.
S Diren Baraab,

B Latae Dandiram Barwuah,
will., Nowsolia Saon,
P.O. Chombang,

Diak. Jorhat, Assam.
Sri MNila Wanta Bora,
Sia Late Makeswmar Bora,
Yilti. Salmora Gaon,
£.0. Molompathar,

Disat. Jorhat, Assam.

C{}ﬁ k’j .= F -



2. Sr: Fobin Pora,
Sée Eri Sarupai Bora,
Bfo Mo.i Sconarigacn,
PO, Alengmara,

Dist. Jorhat, Assam.

Efa Md. 2. Ghuned,
Ado Witl. Malemoras Saon,
P2, Malewmara,

Dist. Jorhabt, Assam.

2i. Eri fAnil Saikia,
S Qate Rasamwar Saikia,
. Rém Vill. Mara Holidhari Baon,
?‘G.ﬁadmigarh,Dig%.Jtha&,Asaam
2. Bri Biren Bora,

P

Sfo Bhuban Bara,

Bfo Will. No.2 Oharaibahi- Baon,

3
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o
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sk Jarhat Assaa.
—Uﬁfsug—
Reapcndent:' %iyo\dl 1< s bel«‘na
Reputy Seneral Manager {(fdend,
Brarat Sanchar Nigam L&,
Jorhiat Teleoom,

Dist., Jarhat, Assam.

Tha huntie patibion of the

petitioners abowve named — -

Caatd..?#—
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MOST RESPECTFULLY SHEWETH:

i That &the g=titianers filad an application
Lafora this Mon'ble Tribunal, praying for setiing aside

~

and guashaed btha latfer Mo, ¥-i/0ondPark- L1/ 20002001 /461

()
mt

and the ardar under P . S

B3

o Gad . ERE I e

1 e dPE. IN/R002~2003/25  did.  A.B.Z0C

R

igeuad by the

b
p]
“H
]
¥
E
oy
¥
wi
bl

respandant No.4/conbamner andg ¥for a direchis
Teibumal to She concerning respondent asbhorities o
confar btemporary stabus to fhe applicants in  bterms ot

the casual labodrers {grant of Temporary skatus and

45}

Regularisation} Scohame, 1985 framad by the respondents

}
or a direcbian from hhe

~h

dapartmenﬁ, moraavar praying
Tribunal o the concerning respondents o reinstate the
app?iéant% in serwice with immadiate effect. The #aid
applivation was registared as Griginil Soplication No.

- E
DA R0C0T.

2. _ That thvis Tribumal by an wrdae dated

8T 7.7008 was pleased to disposs of the said original

sapplication with a direction that the respondent M L&

and  or othar compatent avkthars

o

v as dirsctad by him
{i.2. the Respondent Mo.sy might refer to fhe CRSROTEL T

ble commitbtes (o varify the claim of &he spplicants

3
i

therein with & detail verification =f thsir SBrYio

o ascartain whether the applicants have «com”

1
%
il
G
3
i
4§t
T

in a year ar nat So take a

i

plataed 240G days in cheir jobs
.

decision within thres months from the date of receipk af

Contd. .8/




that order. The said orer also held that the petitioners
are sbill aggrieved bthey might ha at liberty %o approach

P;

the appropriste forum.

A copy of the order dbd. 23.7.04 passed in 08

Mo, 202003 is annswzd heeeto a3 Qnnexurs —i.

. That the Bection Dfficer {J} of this Cantral
i
fudministrative Triburnal, Buwshati Bench, sent a ooy of

$he aforesaid order did. 23.7.04 to the saplicants  wibh
¥

¢
E farwarding tetber imauad unter disgabtoh N .
COATABHY/ Tudi /1277 did. Buwahati the 2T.8.04. & copy of

the order was also serwvad bto the Raapan#eﬁtg ey 'tﬁeir
standing counsel Mr. AWK, Choudhury (Addi, EBQCB FASS i
bly in time. After receiving the copy of the order  from
the Tribunail, the applicants submifted a copy of  the
arder aof the Tribunal to the contemner on  2B.9.04 but
after receiving the copy af fthe 4ribunal the conbtemner
failed hto carry out the order of Lhe Tribugaiy =a the &
Mos of applicantsout of aof the ftotal applicants filed a

repragentabtion dated 13,1R2.04 to the contemner bo imple—

ment the arder of the Triburnal.

f copy of the repressntaticn  Stgd.iS012.2004

is annaexad herawiih as Annexure - 145,

Contd..PR/
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3N That after receiving the order the respondent

¢

<

Mo.ddicontemner accardingly constituted a Responsiblea

Coammibtes angd the convenor of the said commibiee iesuac

A

nntice aﬁly tey 7 apgslicants by hand to appear bafare ;it
for datails wverification of their claim and objection of
the Department fining date, time and vanue wiz EF1.08
) r
11 AM and Dircle Office, Buwahat: respectively bulb issus?
Mas and dake af bhe nmh;cea,are mitli. Tha apglicants
recaived bhe sald nobtice on 2&.1.&5. §% was the Rapublic
day and Ythe bannad arganisatign ULFA called Bandh i%k
aver Sssam, on that day so it was naé possible fo  the

apggplicantsipebitioners Yo appear hefore the committee in
tima 3% Buwahati from Jorhab.
A copy of the notice df. nil ilssusd o e

applicant No.é is annaxed herawibh as  Anaar-

in
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tea issued ansbher nobtice an 28.1.05 to fhs applicanis

axcept Hhagen Bogol aspplicant M. 14 by Registerad post

ta appear before it for defail varification of their

s

ciaim and obisction of the Department fixing date, Eime

and wenue «iz 27.31.05 af 1t AM. Lircle Nffice., Buwahati

T+

respectively. The applicants recaived the said notices

.

sama applicants on I1.1.03, 1.2.05 and remaining ofthars

o 2.2.03 from the peon of the Postal Dapartment. As the

Contd. B



aovices are served bto the applicants afiar the fFiuwed
for appearance before the Responsiblas Lommibise. s such

the notices for appearance s fotally in effactive and

>

chae  axercise was complstely faulby oo the part of the

autharity and was done fo play fraud with bthe poor appli-

cants. lnder the situabion appwearanc

hi]

of tha applicant
efore  the awvtharity was out of guestion. From the
abowva mentioned fack it {s clear that contseonerdrespon-
2 L s . 5‘9\ .
dant Mo.f delibecately violated disregarded neglected
’

A the Hon'ble Trifiuoal s arder did. 22.7.04 which wmas

pamsed vide Lnnexura~- .

& copy of the notification along with postal
envalop d&. 28.1.085 issued fto the apglicant
My, i by  the CQonvenor af the Responsible

Commitbee iz annesxed herawith as Aangxura- T,

&. ' That the contemner received a caopy of  tha
said order of Oentral Sdministrative Tribunal, Buwahati
Banch a0 2B.9.2004 from the applicants. This Tribunal
directed by the said order to the conbtemner ﬁé taka
decision wikthin I annths from the date mf‘reaetgﬁ nf the
N
order. fAs tha contamner received the ocopy of the ordepr
on Z28.9.20048 so mas hound fo take decision on or  before
26,112,804 d.e. within from the date of receigt of the
ardar., As ths contewmner failed to fake any /LB RON O

-

mr before 2460.12.040 g0 he has wiclates the order of  the
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Tribunal  and he is liable to ke punished wf's 17 of the

.
9]
4
Fad
g
%

Tantempt of Jourts G284, 1971 read with Section

1

Administrative Tribunal fct, 198

(

.

3]

s That the &

kYl

plicants bag to stats  that Dy

H
G
i

wil€ully disregarding the clear arder dig. 23.7.04
this  {antral Adwministrative Tribunal the ragpondant

Moo 4/ Contesmner has shown complete disregard and disres—

o

nect to fhis Hoo 'ble Tribunal.

)

2. That the applicants submit that the respon-
dent Noodd Lonbasner has commibbed gross  and  wanton
contempt of this Hon'ble Qentral Odministrative Tribu-—
nai, Buwahati Bench for which the contsmnaer is liable. fo

be punished in accordsnos wibh law.

. That bthe applicants submit fhadl thse action of

the contemner subseguent fo the order dtd. 23.7.04 is by

and large uneacrantesd in view of the fact bthabt ths said

arder  dbd. 23.7.04 is well within the knowledge of the

contenner as shated abowes.

1O, © That the applicants submit that as a result
nf disasbedience of fthe arder of the Central Qdministra-

tive Tribunal, Buwahati by the raspondent, he delibera-

o

taly int2rfered with the dus administration af jusktice

passed by &the Hon'ble Jeabral Adwministrative Tribuasl..

{antd. P/

W%
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£ 11 1
ti. That this petition is filed bonafide and in

inder the above facts and circusstances
4 . \ :
1% im therefore prayed that your Lords-

hips. would be pleased fo  adeit  this

i

ay

pebition, igssus natice to the Raspondent
Mo dfcontemner  $0 show cause as o why
hae should not ba Coswmitiaed to conkasptk

‘ af court for disobediance of bthe Hon'ble

Canbtral Qdministrabive TrigQuoal ' s Guwa—

hati Beach arder obd. 23

I.7. 0% passed  in

OA Mo .22/08 and after causes bsing shown
and wpon hearing the parbtiss be plaased

fto punist fhe regpondasnd Noods conbtemnar
as provided under the contampt of courts

Act, 1?V1 resd with Secétion 17 of  the

futminiatrative Triburnal &ofb,i985 ard
further fa pleased o direch fthe con-

temner to carryout the said order of the
Tribunal and or pass any obther oarder  or

arders as your bardships way  deem FiE

&%

-

and graper Lo bthe inberest of justic

St for this act of kindasss the pedibtioners as in duby

bound shall ewezr gray.



L2 3
AFF IDAVIT

e

I, Sri Mirmal Ch, Baruah, S/o Sri Raseswar Baruah,
aged about 3& years, Rfo Willage Bubargaon, .0l Takeia-
gaon, Disbtrict Jorhat, Assan do heraby affierm and =tabe

add follosrs:

.
’

fhat I am the sebtibionsr Ne.i in the instant
patition and a3 such I am fully <cooversang wikth  the
facts and circumstances of the case. I am authorisesdt o

v

swaar this affidavit an hshalf of fhe obthar pefibionars.

2. That the statements made in  this affidavit

and in paras 4 ,6 o # ara trua Yo bhe bask

of my knowizdge and those made 0 paras |, 1)'3 ;9‘5
are matters of record are true ko ey informabion derived
tharafrom which [ believe to be true and rest  are oy

1

humble submissions befors $his Hon'ble Tribunal.

fnd 1 sian thism Affidavit on this y th day of

Fabruary, 08 at Guwmahati.

Identified bz DEPDNREN

Khogdn Gose

Advocats sGlherk
w-2- 23

TR pen
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;¥ CENTRAL ADMINISTRATIVE TRTBUNAL, GUWAHATT BFENCH.

/¥ -

Original Applicatio: NMo.23 of 2003.

Date of Order : This, the 23rd Day of July, 2004.
THE HON'BLE SHRI K.V.SACHIDANANDAN, JUDICTAL MEMBER.

| THE HON'BLE SHRI K.V.PRAHLADAN, ADMINITSTRATTVE MFMBFR.

!

i 'i.iéhri Nirmal Ch. Baruah, L
’§‘§2.;sri Madhu Kr. Bora, Co : WVHE
| 3. Sri Jibon Bora, ‘ s 'u  :h N
4. Sri Padum Handique, | | o
5. Sri Nandeswar Bora;

6. Sri Joyram Kolita,

7. Sri Ramen Sarmah,

B.ZSri Anjan Dutta,

9. Sri Prasanta Gogoi,

.10. Sri Babal Bora,

11. Sri Jugal Gogoi,

12. Sri Ajit Bora,

13. Sri Horen.Bora,

\L4 sri Khagen Gogoi, : | X
. Sri Kosheswar Bora, A ﬁ‘lm
. Sri Mohon Bora, _ LT T
7. Sri Dhiren Baruah,
18. Sri Nila Kanta Bora, o7 : e
19. Sri Robin Bora,

20. Md. Rasid Ali,

21. Sri Anil Saikia,

22, Sri Biren Bora ...applicant

By Advocate Sri S.S.Goswami.

- Versus =

‘1. The Union of India
Through the Secretary
to ‘the Government of India
Ministry of Communication ,
Department of Telecommunication R

A \ Vo f

New Delhi. / ‘ G

L,;/ﬁ\\‘“ éohtd./f

| o XY

%ﬁpruﬁf -
’L"ﬁ }ﬁ v
i ;

e
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. 24 The Chief General Manager
: Assam Circle

v i Government of India
Department of Telecommunication
Ulubari, Guwahati.

3 The General Manager
Bharat Sanchar Nigam Limited ' ‘L.
Jorhat Telecom District Lo e
Jorhat-785 001. ‘ L T

- 4. The Deputy General Manager (Admn)
Bharat Sanchar Nigam Limited
Jorhat Telecom District

Jorhat -~ 785 001. j‘. . . . Respondents.

By Mr.A.K.Chaudhuri, Addl.C.G.S.C.

OR D E R (ORAL)

¢

SACHIDANANDAN, K.V., MEMBER(J):

There are 22 applicants and the grievance of the

-

‘aﬁplicénts is that they have not been conferred temporary .

ﬁatus in terms of the Casual Labourers (Grant 'of]{’

P '

Temporary Status and Regularisation) Scheme . 1989. m'm';

Aggrieved by the action of the respondents they filed thisj:v_ o
0.A. seeking the following reliefs.

i) The impugned letter No. X-1/CON/Part
i1/2000-2001/61 dated 10.1.2001 issued by the respondent
No.é be set aside and quashed (Annexure-11).

ii) To quash and set aside the order under
f:No.X-l/CON/Pt—IV/Z002-2003/25 dated 6.8.2002 issued by.the

' Respondent No.4 (Annexure-13).

iii) The respondents be directed to confer temp¢;afy5g3
N I'I' i

g '
8 I
o

.. status to the applicant in terms of the Casual Labourers ' .

N N ) g
(Grant of Temporary Status and Regularisation) Scheme,

1989 framed by the respondents department with immediate

effect.



. 3. Heard Sri S&.S.Goswami,

g found that they have not completed 240 days in a year. On

15

(iv) The respondents be directed to reinstate the

applicants in service with immediate effect.

24 The respondents have J[iled & detail written

240| days in a year. The applicant has also filed a .

rgjoindér'reiterating the stand taken in the O.A.

learned counsel for the

applicant and Sri A.X.Choudhury, learned Addl.C.G.S.C. for

the respondents.

4, When the matter came up for hearing the learned

counsel for the parties jointly submitted that similar and

identical matters in 0.A.117/98, 112/98 and 293/98 etc. In

tbosefmatters the Tribunal referred the matter bhefore tﬁe.

i o ) .

' the applicants therein with a detail verification of their

d ‘075",\

g

vice records by competent authorities“(if required by
o _ .

the other hand the learned counsel for the applicant was

confident in submitting that they have already completed

A

"

i

P
[}

i

[

e

i

T
1

I

240 days and they are entitled for regularisation. At this .

i

sﬁatemeht containing that the applicants did not compl?te,ﬁ'W;y"'

Verification/Responsible Committee to verify the claim of. '

!
[

pﬁinﬁ both the counsel submitted that if the mattef“js-ﬂ

referred to Responsible Committee for fresh consideration

- of the claim of the applicants they have no objection in

//“»mw_

i

1
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| .
i' ' ‘ ") ‘ . s . " _I
adopting such procedure. fn the circumstances we direct
: the 4th respondent and/or othor competent authority as',
directed by him may ' refer the matter to the responsible&
. py e oo o
committee and take a decision within 3 months from the
Cail e e
date of receipt copy of this order? Tf the applicants are
still aggrieved they may be at liberty to approach the
appropriate forum. .
With the above observation the O.A is disposed of.
- ’
3 -

order as to costs.

e ’ ”Sd /MEI\BFB(J) |
| sa/MEMBER(AdR) =

P9

sfafai

Section (jicer 1T
CA T. GUIF 48471 3 4NCil
Guwahaii-; 8605

«. A
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frnexura —

Date 13.12.20064

Sub: Regarding, the implementabtion of the

AT is no

will soon

-

decisian of CA&T.

e  hawvs the honour &0 stats thabt iwe had

Pn]

the copy of the judament of AT an 28.9.20048
3 3 t

“h

are mocry o iofarm yvou that the dacision o

¥at iwmplemented. W2 hope that the authoriby

implement the decision wibthin the bLime limit

given by the AT, dWe hops you will do the nsadful.

Y

Yours faibhfully
i. Eri Nirmal Oh. Baruah
de Bhri Bnil Baikia
I, Eri MNitu Eqra
4. Sri Podum
B. Sri Mandsswar Bovah

f. Zri Hosheswar PBorah
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REGISTERED WITH A/D POST ",
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From:

The Convenor

Responsible Committce

Office of the Chief General Manager
Bharat Sanchar Nigam Limited,
Assam Circle, Ulubari,

Guwahati-7

To. 4/m .Tc%mzw Kolit=

S Lats Qaoram Kabts

Wl Dagam 5 Po.- Ganmkhal Dol
A 2’*- T oginad C_)‘}I‘SSAM.) . . "v“(;, L

o (P‘ih“laddrcss of the candidate) | I

SUBJECT: Notice to appear before the Responsible Committee for details verification of

your claim and objection of the Department.
Sir,

Please take notice that as per direction given by the Hon'ble Central Administrative
Tribunal, Guwahati Beneh at Guwahati and in compliance with he said dircction, you are
hereby requested to appear before the Responsible Committee on the date, time and the
venue Hentoned Delow without fail. You arc also requested to bring with you all the
relevant documents in original with you to support your claim including the proof of any
chjcetion /icjection of your claim by the department. Plcasc note that you arc 1o bring
“with you a separate set of such records duly attested and certified to be true copy of the
originals by a Guzetted officer for submission before the Responsible Committee for
verification from e originals and 10 be ictained the same and o returs the originel to
you. Please note that photocopy without the original, shall not be m;cgp(c@_by the
Responsible Commitiee, You are also requested 1o bring with you a copy of the order
passed by the Ton'ble Central Administrative Tribunal, Guwahati Bench, itv the Original
have been included as one of the applicants. You

Application filed by vou or where you
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7 . are also to submit your recent passport size photograph duly signed by you bgf()'rc the
/ Responsible Committee. All these records etc. must be submiitted along with the BIO- -
/ DATA (copy enclosed). Incomplete BIODATA would b: liable to be rejected. "~ . -

' ¢

Please take notice that in case you fail o appear before the said Responsible Committee
on the date. time and venue fixed as mentioned below with the records/evidence in
suppert of your claim for engagement as casual labour /conferment of Temporary Status
' etc.. it would be presumed that you are no longer interested with your claim and the
matter would be treated as finally closed and any further claim from you shall not be

entertained in future.
: Cate: R ?/ O/ / Lo7 5—2
l Time: N A M, '

‘Venue : Lereefe 67%‘2 ) (}mﬁ)\/\xz; .

Yours faithfully” |  "" -

b, 1

: . (Signature. D)% . Oftice seal)

'
L

’ Aust, @enars} Manager (Acmn)
- ) o/o the CGMT, LSNL, Assam Cacle
r ' Ulubari, Guwhati-7
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O Pering ol engagement as claimed by the applicant:
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Y Hows ol engagement per day and the ruge of wage per day:

s digss ',".Q

8:'1\!:1.f11'c ot job in which engaged as casual laourer angd name and designition of the

*authority who ¢ngaged the applicant.
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SUBJECT: Notice to appear before the Responsible Committee for details verification of
your claim and objection of the Department.

Siv,

Please take notice that as per direction given by the Hon'ble Central Administrative,

Tribunal, Guwahati Bench at Guwahati and in compliance with he said dm,gllon you are

hereby requested to appear before the Responsible Committec on the date, time: und the

_ovenue 1 Sentoned balow svithout [ail. You are also requested to bring with you ul] the'
E ]

relevant documents in original with you to support your claim including the proof M’any
objection /icjection of your claim by the department. Please note that you arc 10 bring
with you a scparate set of such rnwrc s duly attested and certified to be true copy 01 the -
originals by a Gazetted officer for submission before the Responsible Committee for
verification from the originals and to be retained the same and to return the original to
you, Please note that photocopy without the original, shall not be accepted by the
Responsible Conunittee. You are also requested to bring with you a copy of the order
passed by the Hon'ble Central Administrative Tribunal, Guwahati Beneh, in the Original
Application filed by you or where you have been ineludc‘d as one of the applicints, You
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are also to submit your recent passport size photograph duly signed by you before the
Responsible Committee. All these records elc. must be submitted along with the BIO-
DATA (copy enclosed). Incomplete BIODATA would b:: liable to be rejected.

Please take notice that in case you fail to appear before the said Responsible Committee

on the date. time and venue fixed as mentioned below with the records/evidence in
suppcrt of your claim for engagement as casual labour ‘conferment of Temporary Status
etc.. it would be presumed that you are no longer interested with your claim.and the
matter would be treated as finally closed and any further claim from yqu.shall‘.':n'oyg be

entertained in future. . ! e
Date: 2F[o0/]2085 | |
Time: /[l A M. ' |

Venue : defZC/z_ 5567 ;«Q 5 61((550\/\‘\/(! Y

Yours faithfully

(Signature. Da\elﬁ(_)fﬁcc seal)

Asst, @aner2) Manager (Adme)
¢/0 the CGMT, BSNL, Assam Circle ™1
Ulaburi, Guwobiatic7 © e,
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